DIRECTORATE GENERAL OF FOREIGN TRADE
(DES-II SECTION)

MINUTES OF THE NORMS COMMITTEE-II
MEETING No. 05/81-ALC2/2019 DATED 12.06.2019

Please Note

.

For information of exporters, Norms Committee-ll handles all cases pertaining to
fixation/ratification of norms for Export Products falling under ITC (HS) Chapter 72
to 76, 78 to 80, 85. Communications in respect of cases/pertaining to NC-II may
be sent to email address: nc2.dgft@nic.in

_In certain cases the decision of the Norms Committee refers to the

Recommendations/ Observations/Deficiencies received from the concerned
Technical Authority. Wherever applicable, a scanned copy of such document has
been placed at the end of the Minutes, in running serial orders. The concerned
applicant/company may go through the same and respond accordingly.

Similarly, a scanned copy of the blank Standard Deficiency Format, which may
find a reference in NC decisions, has also been attached in the end. This may
also be referred to by the concerned applicant/company and may be responded
accordingly.

. The Norms Committee has taken decision only with respect to technical

aspect/wastage norms. While redeeming the applications, RAs should check that
the applicant has fulfilled all requirements as prescribed in policy/procedure
including those in Policy Circulars issued from time to time or any other provisions
under FTP/HBP for EODC.

Wherever the Committee has fixed Norms, the concerned RA may ensure that AA
is issued on the wastages/consumption as ratified by the Committee or as per
wastages claimed in the application, whichever is less.

Meeting No. 05/81 of Norms Committee-Il for the year 2019-20 held on

12.06.2019 under the Chairmanship of Shri R. P. Goyal, Additional Director General
of Foreign Trade to consider the following applications for ratification of norms in
respect of advance authorizations under Duty Exemption Scheme (Chapter-4) of
Foreign Trade Policy 2015-20. The following members were present in the meeting:-

SI. No. | Name & Designation ' Department
1 | Shri K K. Tiwari, 1A | DHI

2 | ShriSundeepChauhan, DO | DPIT

3. ' Shri A. K. Mishra, AIA ' MoS

4. ’ ShriSaurabhRanjan, Scientist ‘C’ MeitY

5. \ Shri V.C. Agarwal, Consultant (TEC-3) | DGFT

6. | ShriShobhit Gupta, Dy. DGFT | DGFT

7. ' ShriAmit Kumar, Assistant Director | DGFT

Minutes of the cases discussed in the meeting' are as below:- @/
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MEETING NUMBER: 5/81-ALC2/2019 MEETING DATE: 12.06.2019

Case No.: Party Name: EFD Meet No/Date: Status:
58/12/81-A1.C2/2018 INDUCTION PRIVATE 5/81-A1.C2/2019

LIMITED 12.06.2019
HQ File RILA File [Lic.No/Date:0710106311  Deferred

1 :01/81/050/00696/AM 19/ :07/24/040/00163/AM15/ 06.08.2014

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by MeitY was sent to the applicant on 06.06.2019. However,
no reply has been received yet. Hence, the Committee decided to wait for reply of the applicant.
The case stands deferred.

Case No0.:25/13/81- Party Name: JUPITER Meet No/Date:5/81- Status:
ALC2/2014 SOLAR POWER LIMITED ALC2/2019

12.06.2019
HQ File RLA File [Lic.No/Datc:0210204856  Deferred

:01/81/050/00441/AM15/ :02/24/040/00090/AM 15/ 25.08.2014

2 Decision: The Committee considered the case as per agenda and heard the representatives of the
applicant during personal hearing. The Committee directed the representatives of applicant to
submit following information within two days for further examination of the case:

1. Details of the various raw materials and consumables used in export product.

The case stands deferred.

Case No.:2/1/81- Party Name: JUPITER Meet No/Date:5/81- Status:
ALC2/2015 SOLAR POWER LIMITED  ALC2/2019

12.06.2019
HQ File RILA File Lic.No/Date:0210205584 Deferred

:01/81/050/00002/AM 16/ :02/24/040/00219/AM 15/ 19.02.2015

Decision: The Committee considered the case as per agenda and hcard the representatives of the
applicant during personal hearing. The Committec dirccted the representatives of applicant to
submit following information within two days for further examination of the case:

[0%]

1. Details of the various raw materials and consumables used in export product.

The case stands deferred.

Case No.:7/5/81- Party Name: TATA POWER Meet No/Date:5/81- Status:
ALC2/2015 SOLAR SYSTEMS L.TD. ALC2/2019

12.06.2019
HQ File RILA File [Lic.No/Date:0710108018 Deferred

:01/81/050/00107/AM 16/ :07/24/040/00470/AM 15/ 15.04.2015

4 Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by Consultant (TEC-3) was sent to the applicant on
22.03.2019 followed by a reminder on 17.05.2019. The Committee also noted that the applicant
vide email dated 06.06.2019 has furnished copies ofAA, ANF-4 & ANF-11 onlyand reply of

deficiency letter is still awaited. Hence, the Committee decided to issue final reminder to/tw/
applicant.

The casce stands deferred.

Dy. Director General of Foreign

2 Directorate General of Foreign Trac
Ministry of Commerce & Industry
Udyog Bhawan, New Delhi




Case No.:12/13/81- Party Name: JUPI'TER Meet No/Date:5/81- Status:

ALC2/2015 SOLAR POWER LIMITED  ALC2/2019
12.06.2019
HQ File RLA File [Lic.No/Date:0210205883 Deferred

:01/81/050/00245/AM 16/ :02/24/040/00033/AM 16/ 12.06.2015

Decision: The Committee considered the case as per agenda and heard the representatives of the
applicant during personal hearing. The Committee directed the representatives of applicant to
submit following information within two days for further examination of the case:

1. Details of the various raw materials and consumables used in export product.

The case stands deferred.

Case No.:52/2/81- Party Name: INDIC EMS Meet No/Date:5/81- Status:
ALC2/2019 ELECTRONICS PVT.L'TD, ALC2/2019

12.06.2019
HQ File RILA File Lic.No/Date:0710108680 Decferred

:01/81/050/01138/AM 19/ :07/21/040/00486/ AM 16/ 04.09.2015

Decision: The Committee considered the case as per agenda and noted that the hard copy of
application has not yet been received. An email was sent to the applicant as well as concerned RA
on 27.05.2019 to furnish complete sct of the application. However, no information has been
received so far. Hence, the Committee decided to remind them.

The case stands deferred.

Case No.:46/5/81- Party Name: FCI OEN Meet No/Date:5/81- Status:
ALC2/2018 CONNECTORS LIMITED  ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:1010059308 Approved

:01/81/050/00254/AM 19/ :10/80/040/00054/AM 16/ 11.11.2015

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments given by MecitY vide U.O. No.: 17(40)/2018-IPHW dated 09.05.2019.
(Copy enclosed)

RA concerned may take suitable consequential action accordingly.

Case No0.:29/24/81- Party Name: FCI OEN Meect No/Date:5/81- Status:
ALC2/2015 CONNECTORS LIMITED  ALC2/2019

12.06.2019
HQ File RIL.A File [Lic.No/Date:1010059346 Approved

:01/81/050/0053 1/AM 16/ :10/24/040/00082/AM 16/ 18.12.2015

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments given by MecitY vide U.O. No.: 17(9)/2019-IPHW dated 21.05.2019.
(Copy enclosed)

RA concerned may take suitable consequential action accordingly. g&/
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Case No.:4/10/81- Party Name: FCI OEN Meet No/Date:5/81- Status:

ALC2/2016 CONNECTORS LIMITED  ALC2/2019
12.06.2019
HQ File RLA File [Lic.No/Date:1010059443 Deferred

:01/81/050/00189/AM 17/ :10/24/040/00125/AM 16/ 30.03.2016

Decision: The Committee considered the case as per agenda and noted that the copy of application
was sent to McitY on 06.05.2019 for examination. However, representative of MeitY informed in
meeting that the case is under examination. Hence, the Committee decided to wait for comments.

The case stands deferred.

Case No.:51/2/81- Party Name: SRV Meet No/Date:5/81- Status:
ALC2/2019 TELECOM PVT L'TD ALC2/2019

12.06.2019
HQ File RILA File [Lic.No/Datc:0410161817 Deferred

:01/81/050/01137/AM19/ :04/24/040/00274/AM 16/ 18.04.2016

Decision: The Committee considered the case as per agenda and noted that the hard copy of

application has not yet been received. An email was sent to the applicant and concerned RA on

27.05.2019 to furnish complete set of the application. However, no information has been received
so far. Hence, the Committee decided to remind them.

The case stands deferred.

Case No.:2/6/81- Party Name: FCI OEN Mect No/Date:5/81- Status:
ALC2/2017 CONNECTORS LIMITED  ALC2/2019

12.06.2019
HQ File RILA File Lic.No/Date:1010059489 Deferred

:01/81/050/00142/AM18/ :10/24/040/00008/AM 17/ 24.05.2016

Decision: The Committee considered the casc as per agenda and noted that the copy of application
was sent to MeitY on 06.05.2019 for examination. However, representative of MeitY informed in
mecting that the case is under examination. Hence, the Committee decided to wait for comments.

The case stands deferred.

Case No.: Party Name: FCI OEN Mect No/Date: Status:
51/7/81-A1.C2/2016 CONNECTORS LIMITED  5/81-A1.C2/2019

12.06.2019
HQ File RLA File Lic.No/Datc:1010059496 Deferred

:01/81/050/00153/AM 17/ :10/24/040/00014/AM 17/ 31.05.2016

Decision: The Committee considered the case as per agenda and noted that the copy of application
was sent to MeitY for examination on 27.06.2016 followed by a reminder on 27.05.2019.
However, representative of MeitY informed in meeting that the copy of application was not
received by MeitY. Therefore, a copy of application was given to the representative of MeitY in
the meeting. Hence, the Committee decided to wait for comments.

The case stands deferred.

' Ministry Of -kiww% Nerce
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Case No.:2/12/81- Party Name: FCI OEN Meet No/Date:5/81- Status:

ALC2/2016 CONNECTORS LIMITED  ALC2/2019
12.06.2019
HQ File RIA File Lic.No/Date:1010059524  Deferred

:01/81/050/00219/AM17/ :10/24/040/00025/AM17/  01.07.2016

Decision: The Committee considered the case as per agenda and noted that the copy of application
was sent to MeitY for examination on 05.09.2016 &again 0n06.05.2019 followed by a reminder
on 01.05.2019. However, representative of MeitY informed in meeting that the case is under
examination. Hence, the Committee decided to wait for comments.

The case stands deferred.

Case No.:61/12/81- Party Name: Meet No/Date:5/81- Status:
ALC2/2018 JAYACHANDRAN ALC2/2019

ALLOYS PRIVATE 12.06.2019

LIMITED,
HQ File RILA File LLic.No/Date:3210077929 Deferred

:01/81/050/00699/AM 19/ :32/24/040/00007/AM 17/ 13.07.2016

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by MSME was sent to the applicant on 22.03.2019 followed
by final reminder on 17.05.2019. However, no reply has been received yet. Hence, the Committee
decided to wait for reply.

The case stands deferred.

Case No.:2/11/81- Party Name: SHARDA Meet No/Date:5/81- Status:
ALC2/2016 MOTOR INDS I'TD ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0510399432  Approved

:01/81/050/00217/AM17/  :05/24/040/00210/AM 17/ 11.08.2016

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms as recommended by representative of DHI:

‘ Recommended |
| Quantity

Bl | IICHS Import [tem
No. | Code
NON-ALLOY STEEL, ALUMINIZED STEEL COIL JIS
| 72106900 | G3314 SA1TD, 60/60, CHROMATED & OILED, MILL
| EDGE COATING 0.8 MM X 1219 MM X COIL (SA1D,
60/60) |
| NON-ALLOY STEEL, ALUMINIZED STEEL COIL JIS | 1.05 M1/MT
) 72106900 | 13314 SA1D, 60/60, CHROMATED & OILED, MIL.L } content in the
| EDGE COATING 1.2 MM X 1219 MM X COIL (SA1D, | export product
| 60/60) | ‘
NON-ALLOY STEEL, ALUMINIZED STEEL COIL JIS :
G3314 SA1D, 60/60, CHROMATED & OILED, MILL \ ‘1
EDGE COATING 1.6 MM X 1219 MM X COIL (SA1D, ‘ f
60/60) | ?
NON-ALLOY STEEL, ALUMINIZED STEEL COIlL JIS ?
13314 SA1D, 60/60, CHROMATED & OILED, MILL i

72106900

(O8]

4| 72106900 | 1 GE COATING 2.0 MM X 914 MM X COIL (SA1D,

60/60) J w//




e | COLD ROLLED STAINLESS STEEL IN COIL SUS 409 | *
5 72193390 (1.0 MM) ) - 7 o -
e | COLD ROLLED STAINLESS STEEL IN COIL SUS 409 | 1.20 MT/MT
6 | 72193390 .
(1.2MM) ) content in the
7 72193390 | COLD ROLLED STAINLESS STEEL IN COIL SUS 409 | export product
(1.5 MM)
OXIDATION CATALYIST (21-20-400-0017) (ON NET |
8 | 84219900 | 1y NET BASIS). ' Net to net
OXIDATION CATALYIST (21-20-400-0045) (ON NET
9 | 84219900 | 1y NET BASIS).

RA concerned may take suitable consequential action accordingly.

Case No.:9/18/81- Party Name: FCI OEN Meet No/Date:5/81- Status:
ALC2/2016 CONNECTORS LIMITED  ALC2/2019

12.06.2019
HQ File RLA File LLic.No/Date:1010059607 Approved

:01/81/050/00360/AM 17/ :10/24/040/00059/AM 17/ 09.09.2016

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments given by MeitY vide U.O. No.: 17(40)/2016-IPHW dated 28.05.2019.
(Copy enclosed)

RA concerned may take suitable consequential action accordingly.

Case No.:28/2/81- Party Namc: JAIN METAL  Meet No/Date:5/81- Status:
ALC2/2019 ROLLING MILLS, ALC2/2019

12.06.2019
HQ File RLA File Iic.No/Date:0410162298 Deferred

:01/81/050/01114/AM19/ :04/24/040/00063/AM 17/ 22.09.2016

Decision: The Committee considered the case as per agenda and noted that the hard copy of
application has not yet been received. An email was sent to the applicant and concerned RA on
27.05.2019 to furnish complete set of the application. However, no information has been received
so far. Hence, the Committee decided to remind them.

The case stands deferred.

Case No.:29/2/81- Party Name: JK FITWELIL Meet No/Date:5/81- Status:
ALC2/2019 PRIVATE LIMITED ALC2/2019

12.06.2019
HQ File RILA File Lic.No/Date:0410162360 Deferred

:01/81/050/01115/AM19/  :04/24/040/00083/AM17/  07.10.2016

Decision: The Committee considered the case as per agenda and noted that the hard copy of
application has not yet been received. An email was sent to the applicant and concerned RA on
27.05.2019 to furnish complete set of the application. However, no information has been received
so far. Hence, the Committee decided to remind them.

The case stands deferred. ﬁ/
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Case No.:3/7/81- Party Name: DIAMOND Meet No/Date:5/81- Status:

ALC2/2018 ENGINEERING ALC2/2019
(CHENNAID PVT L'TD 12.06.2019
HQ File RLA File Lic.No/Date:0410162411 Approved

:01/81/050/00380/AM 19/ :04/24/040/00115/AM17/ 24.10.2016

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments given by DPIIT vide U.O. No.: P-47011/47/2019-TSW dated 02.05.2019.
(Copy enclosed)

RA concerned may take suitable consequential action accordingly.

Case No.:4/7/81- Party Name: DIAMOND  Mect No/Date:5/81-A1.C2/2019  Status:

ALC2/2018 ENGINEERING 12.06.2019
(CHENNAI) PVT L'TD
HQ File RLA File Lic.No/Date:0410162483 Deferred

:01/81/050/00381/AM19/ :04/24/040/00141/AM17/  10.11.2016

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
27.05.2019. However, no reply has been received yet. Hence, the Committee decided to send final
reminder to the applicant.

The case stands deferred.

Case No.:16/12/81- Party Name: ARMOR Meet No/Date:5/81- Status:
ALLC2/2018 PLAST LLTD., ALC2/2019

12.06.2019
HQ File RLA File [ic.No/Date:0710110815 Deferred

:01/81/050/00654/AM 19/ :07/24/040/00310/AM 17/ 20.12.2016

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by MSME was sent to the applicant on 27.05.2019.
However, no reply has been received yet. Hence, the Committee decided to send final reminder to
the applicant.

The case stands deferred.

Case No.:41/22/81- Party Name: VEDANTA Meet No/Date:5/81- Status:
ALC2/2016 LIMITED ALC2/2019

12.06.2019
HQ File RILA File Lic.No/Date:0510401091 Deferred

:01/81/050/00546/AM17/ :05/24/040/00477/AM 17/ 05.01.2017

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by Consultant (TEC-3) was sent to the applicant on
28.05.2019. However, no reply has been received yet. Hence, the Committee decided to send final

reminder to the applicant.

The case stands deferred.
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Case No0.:26/23/81-
ALC2/2016 LIMITED
HQ File

:01/81/050/00573/AM 17/

RLA File

Party Name: VEDANTA

:05/24/040/00503/AM 17/

Meet No/Date:5/81-
ALC2/2019

12.06.2019

12.01.2017

Status:

[Lic.No/Date:0510401264 Deferred

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
sceking certain information as raised by Consultant (TEC-3) was sent to the applicant on
28.05.2019. However, no reply has been received yet. Hence, the Committee decided to send final

reminder to the applicant.

The case stands deferred.

Case No.:10/2/81-
ALC2/2017

HQ File RLA File

:01/81/050/00010/AM 18/ :10/24/040/00117/AM17/

Party Name: FCI OEN
CONNECTORS LIMITED ALC2/2019

Meect No/Date:5/81-

12.06.2019

[Lic.No/Date:1010059734
09.03.2017

Status:

Approved

Decision: The Committee considered the casc as per agenda and decided to fix the ad-hoc norms
as per written comments given by MeitY vide U.O. No.: 17(27)/2017-IPHW dated 09.05.2019.

(Copy enclosed)

RA concerned may take suitable consequential action accordingly.

Case No.:2/3/81- Party Name: JINDAL Meet No/Date:5/81- Status:
ALC2/2017 QUALITY TUBULAR  ALC2/2019

LIMITED 12.06.2019
HQ File RLA File Lic.No/Date:0510401960  Approved

:01/81/050/00036/AM 18/

:05/23/040/00594/AM 17/

15.03.2017

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms as per written comments given by Consultant (TEC-3) with the condition that the

grade of steel to match in import & export:

[TCHS
Code

Export Item Quankity
SUPPLY OF
STAINLESS STEEL
SEAMLESS TUBE
19.05 X 1.24 AFTER
COLD FINISHING
OPERATION
43.565 MTR
SUPPLY OF
STAINLESS STEEL
SEAMLIESS TUBE
19.05 X 1.24 AFTER
COLD FINISHING
OPERATION
43.565 MTR

55.33
MT

[TCHS
Code

73041110

Import Item

SEAMLESS
STAINLESS
DUPLEX
HOLLOWS (HF)
OF DIFFERENT
SIZES
SEAMLESS
STAINLESS
DUPLEX
HOLLOWS (HF)
OF DIFFERENT
SIZES

RA concerned may take suitable consequential action accordingly.

Dy. Director Genera i
Y\'\\Hl‘if)r')w' C ral of Fo

Ministry O
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Quantity

60.872 MT
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Case No.:36/17/81- Party Name: REEP Mect No/Date:5/81- Status:

ALC2/2017 INDUSTRIES PVT.LTD. ALC2/2019
12.06.2019
HQ File RLA File Lic.No/Date:0410163091  Deferred

:01/81/050/00346/AM 18/ :04/24/040/00017/AM 18/ 11.05.2017

Decision: The Committee considered the case as per agenda and noted that second deficiency
letter seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
28.05.2019. However, no reply has been received yet. Hence, the Committee decided to send final
reminder to the applicant.

The case stands deferred.

Case No.:27/2/81- Party Name: GANGES Meet No/Date:5/81- Status:
ALC2/2019 INTERNATIONALLE (P) ALC2/2019

LTD., 12.06.2019
HQ File RLA File Lic.No/Date:0410163111 Deferred

:01/81/050/01113/AM19/ :04/24/040/00026/AM 18/ 16.05.2017

Decision: The Committee considered the case as per agenda and noted that the hard copy of
application has not been received yet. An email was sent to the applicant as well as concerned RA
on 29.05.2019 to furnish complete set of the application. However, no information has been
received so far. Hence, the Committee decided to remind them.

The case stands deferred.

Case No.:22/9/81- Party Name: VEDANTA Meet No/Date:5/81- Status:
ALC2/2017 LIMITED ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0510403068 Deferred

:01/81/050/00193/AM 18/ :05/24/040/00117/AM 18/ 08.06.2017

Decision: The Committee considered the case as per agenda and noted that a deficiency letter

seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on

29.05.2019. However, no reply has been received yet. Hence, the Committee decided to send final
reminder to the applicant.

The case stands deferred.

Case No.:6/15/81- Party Name: VERSATILE ~ Meet No/Date:5/81- Status:
ALC2/2017 CARD TECHNOLOGY ALC2/2019

PVT L'TD 12.06.2019
HQ File RILA File [Lic.No/Date:0410163275 Deferred

:01/81/050/00289/AM 18/ :04/24/040/00064/AM 18/ 27.06.2017

Decision: The Committee considered the case as per agenda and noted that the comments of
MeitY were referred back for clarification on 14.02.2019 followed by a reminder on 29.05.2019.

However, representative of MeitY informed in meeting that the matter is under examination.
Hence, the Committee decided to wait for comments.

The case stands deferred.

oo
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Case No.:35/17/81- Party Name: R.R.KABEL Meet No/Date:5/81- Status:
ALC2/2017 LIMITED, ALC2/2019

12.06.2019
HQ File RLA File [Lic.No/Date:0310815094 Deferred

01/81/050/00345/AM 18/ :03/95/040/00815/AM 16/ 09.08.2017

Decision: The Committee considered the case as per agenda and noted that the reply dated
29.05.2019 received from the applicantwas forwarded to Consultant (TEC-3) on 11.06.2019 for
examination. Hence, the Committee decided to wait for comments.

The casc stands deferred.

Case No.:63/2/81- Party Name: ST PIPES AND Meet No/Date:5/81- Status:
ALC2/2018 TUBES CO ALC2/2019

12.06.2019
HQ File RILA File Lic.No/Date:3510045223 Deferred

01/81/050/00068/AM19/ :35/24/040/00017/AM 18/ 05.09.2017

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by MSME was sent to the applicant on 17.05.2019 followed
by a reminder on 10.06.2019. However, no reply has been received yet. Hence, the Committee
decided to wait for reply of the applicant.

The case stands deferred.

Case No.:28/20/81- Party Name: VEDANTA Meet No/Date:5/81- Status:
ALC2/2017 LIMITED ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0510404060  Deferred

01/81/050/00418/AM18/ :05/24/040/00268/AM 18/ 21.09.2017

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by Consultant (TEC-3) was sent to the applicant on
17.05.2019 followed by reminder on 11.06.2019. However, no reply has been received yet. Hence,
the Committee decided to wait for reply of the applicant.

The case stands deferred.

Case No.:26/12/81- Party Name: MPP Meet No/Date: Status:
ALC2/2018 TECHNOLOGIES 5/81-A1.C2/2019

PRIVATE LTD. 12.06.2019
HQ File RLA File Lic.No/Date:0710112313 Approved

01/81/050/00664/AM19/ :07/24/040/00199/AM18/ 26.10.2017

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms taking cue from SION C-1647 as recommended by representative of DHI:

— 1

| SLO[ITCHS [ per | Recommended
{ No. ; Code P Quantity

* | i 792085210 H.R. Non Alloy Steel Sheets of a thickness of

} J 4.75mm or more but not exceeding 10mm i As applied

5 1 H.R. Non Alloy Steel Sheets of a thickness ‘

2

e exceeding 10mm
| N sHOBMT GUPTA
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12 72251900

: Relevant Coating and Painting material allowed

A | upto2% OF FOB value of Exports -EP Primer/EP-

S2083080 } Hardner/EP- Intermeditecoate/PurHardmer, Zinc 2% of FOB value in
FFlake Primer value terms
Relevant Coating and Painting material-Thinner/EP-

| Thinner/PUR-Thinner

5 72299021 WELDING WIRE
- 4

(5]

4 38140010

2% of the weight of
steel to be Welded
2% of FOB valuc in
value terms

6 72051021 | STEEL GRITS

! :

RA concerned may take suitable consequential action accordingly.

Case No.:21/12/81- Party Name: DECCAN Meet No/Date:5/81- Status:
ALC2/2018 ENTERPRISES LIMITED  ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0910065640 Deferred

:01/81/050/00659/AM 19/ :09/24/040/00331/AM 17/ 03.11.2017

Decision: The Committce considered the case as per agenda and noted that a deficiency letter

seeking certain information as raised by Consultant (TEC-1) was sent to the applicant on
29.04.2019 followed by reminder on 12.06.2019. However, no reply has been received yet. Hence,

the Committee decided to wait for reply of the applicant.

The case stands deferred.

Case No.:28/12/81- Party Name: CHINA Meet No/Date:5/81- Status:
ALC2/2018 STEEL CORPORATION  ALC2/2019

INDIA PRIVATE 12.06.2019

LIMITED
HQ File RLA File Lic.No/Date:3410043636  Approved

:01/81/050/00666/AM 19/  :34/24/040/00170/AM18/  14.11.2017

Decision: The Committee considered the case as per agenda and noted that the hard copy of
application has not yet been received. An email was sent to the applicant and concerned RA on
11.06.2019 to furnish complete set of the application. However, the matter was deliberated in the
meeting and the Committee decided to fix the following ad-hoc norms as recommended by
representative of MoS:

SI. | ITCHS ot e Recommended
No. | Code - Quantity
SILICON ELEC STEEL OF CR FULL HARD | 1.015 MT/MT
UNANNEALED WIDE COILS WIDTH OF 600MM | content in the
OR MORE GRADES0CI000THICKNESS0.300MM- export product
0.750MM SILICON ELECTRICAL STEEL OF COLD
ROLLED FULL HARD(UNANNEALED)  WIDE
COILS

| SILICON  ELEC STEEL OF CR FULL HARD | 1.015 MT/MT
UNANNEALED WIDE COILS WIDTH OF 600MM | content in the
OR  MORE  GRADESOC800THICKNESS0.300MM- export product
0.750MM SILICON ELECTRICAL STEEL OF COLD
ROLLED  FULL  HARD(UNANNEALED) WIDE

COILS /g@/

11

] 72251900




SILICON ELEC STEEL OF CR FULL HARD | 1.015 MT/MT
UNANNEALED WIDE COILS WIDTH OF 600MM | content in the

OR  MORE  GRADES0C600THICKNESS0.300MM- | export product
0.750MM SILICON ELECTRICAL STEEL OF COLD
ROLLED FULL HARD(UNANNEALED) WIDE
cos

SILICON ELEC STEEL OF CR FULL HARD | 1.015 MT/MT
UNANNEALED WIDE COILS WIDTH OF 600MM | content in the
OR  MORE GRADES0C470THICKNESS0.300MM- | export product
0.750MM SILICON ELECTRICAL STEEL OF COLD
ROLLED FULL HARD(UNANNEALED) WIDE
COILS

SILICON ELEC STEEL OF CR FULL HARD | 1.015 MT/MT
UNANNEALED WIDE COILS WIDTH OF 600MM | content in the
OR  MORE GRADES0C400THICKNESS0.300MM- | export product
0.750MM SILICON ELECTRICAL STEEL OF COLD
ROLLED FULL HARD(UNANNEALED) WIDE
COILS

72251900

(93]

4 72251900

5 72251900

RA concerned may take suitable consequential action accordingly.

Case No.:22/12/81- Party Name: H. K. IMPEX ~ Mecet No/Date:5/81- Status:
ALC2/2018 PVT. L'TD. ALC2/2019

12.06.2019
HQ File RLA File [Lic.No/Datc:0310817126 Deferred

:01/81/050/00660/AM 19/ :03/94/040/00640/AM 18/ 17.11.2017

Decision: The Committee considered the case as per agenda and noted that the hard copy of
application has not yet been received. An email was sent to the applicant and concerned RA on
11.06.2019 to furnish complete sct of the application. Hence, the Committee decided to wait.

The casc stands deferred.

Case No.:43/24/81- Party Name: NAPINO Mect No/Date:5/81- Status:
ALC2/2017 AUTO & ELECTRONICS  ALC2/2019

L'TD. 12.06.2019
HQ File RIA File Lic.No/Date:0510404735 Deferred

:01/81/050/00545/AM 18/ :05/24/040/00389/AM 18/ 06.12.2017

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by MeitY was sent to the applicant on 01.04.2019 followed
by final reminder on 17.05.2019. However, no reply has been received yet. Hence, the Committee
decided to wait for reply of the applicant.

The case stands deferred.

Case No.:7/24/81- Party Name: JUPITER Mect No/Date:5/81- Status:
ALC2/2017 SOLLAR POWER LIMITED  ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0210208091  Deferred

:01/81/050/00509/AM 18/ :02/24/040/00154/AM18/ 29.12.2017

Decision: The Committee considered the case as per agenda and heard the representatives of the

SHOBHIT GUPTA
12 Dy. Director General of Foreign Iraw
Directorate General of Foreign {race

Minis
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applicant during personal hearing. The Committee directed the representatives of applicant to
submit following information within two days for further examination of the case:

1. Details of the various raw materials and consumables used in export product.

The case stands deferred.

Case No.:33/2/81- Party Name: COSMOS Meet No/Date:5/81- Status:
ALC2/2018 ENGITECH PVT LTD ALC2/2019

12.06.2019
HQ File RILA File Lic.No/Date:3410043786 Deferred

:01/81/050/00038/AM 19/ :34/24/040/00279/AM 18/ 05.01.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by DPIIT was sent to the applicant on 11.06.2019. Hence,
the Committee decided to wait for reply of the applicant.

The case stands deferred.

Case No.:110/3/81- ~ Party Name: VEDANTA  Meet No/Date:5/81- Status:
ALC2/2018 LIMITED ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0510405429 Deferred

:01/81/050/00187/AM19/ :05/24/040/00433/AM 18/ 23.01.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter

secking certain information as raised by Consultant (TEC-3) was sent to the applicant on

17.05.2019 followed by reminder on 12.06.2019. However, no reply has been received yet. Hence,
the Committee decided to wait for reply of the applicant.

The case stands deferred.

Case No.:31/2/81- Party Name: SIEMENS Meet No/Date:5/81- Status:
ALC2/2019 GAMESA RENEWABLE  ALC2/2019

POWER PRIVATE 12.06.2019

LIMITED
HQ File RLA File Lic.No/Date:0410163963 Deferred

:01/81/050/01117/AM19/ :04/24/040/00192/AM 18/ 08.02.2018

Decision: The Committee considered the case as per agenda and noted that the hard copy of
application has not yet been received. An email was sent to the applicant and concerned RA on
31.05.2019 to furnish complete set of the application. However, no information has been received
so far. Hence, the Committee decided to remind them.

The case stands deferred.

Case No.:32/2/81- Party Name: PONDY Meet No/Date:5/81- Status:
ALLC2/2019 OXIDES AND ALC2/2019

CHEMICALS LIMITED 12.06.2019
HQ File RLA File Lic.No/Date:0410164008 Approved

:01/81/050/01118/AM19/ :04/24/040/00193/AM 18/ 22.02.2018
Decision: The Committee considered the case as per agenda and decided to fix the fo}l/oﬁ%d—/z

13
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1

5

hoc norms on repeat basis as approved for AA No. 0410164678 dated 14.09.2018 in meeting No.

10/81 dated 16.01.2019 as per comments given by MSME vide email dated 30.04.2019:

1.
2.

(O8]

Wastage of 3.28% is allowed taking 59% as average lead content in the import item.

Concerned RA should allow maximum 7% wastage on the basis of actual lead content in
the Import.
Import containing 56-62% lead may be allowed for the import quantity as applied subject
to clearance from MOEF-.

RA concerned may take suitable consequential action accordingly.

Case No0.:36/2/81-
ALC2/2019

HQ File
01/81/050/01122/AM19/  :04/24/040/00213/AM18/  21.03.2018

Decision:

Party Name: JAIN METAL  Meet No/Date:5/81-

ROLLING MILILS ALC2/2019
12.06.2019
RILA File [ic.No/Date:0410164123

Status:

Deferred

The Committee considered the case as per agenda and noted that the hard copy of

application has not yet been received. An email was sent to the applicant and concerned RA on
31.05.2019 to furnish complete set of the application. However, no information has been received
so far. Hence, the Committee decided to remind them.

The case stands deferred.

Case No.:53/2/81-

ALC2/2019

HOQ File
:01/81/050/01139/AM19/  :34/24/040/00099/AM18/  21.03.2018

Decision:

Party Namec: APAR Meet No/Date:5/81- Status:
INDUSTRIES LIMITED ALC2/2019

12.06.2019
RILA File Lic.No/Datc:3410043983 Deferred

The Committee considered the case as per agenda and noted that the hard copy of

application has not yet been received. An email has been sent to the applicant and concerned RA
on 12.06.2019 to furnish complete set of the application. Hence, the Committee decided to wait
for complete set of application.

The case stands deferred.

Case No.:29/12/81-

ALC2/2018

HOQ File
:01/81/050/00667/AM19/  :34/24/040/00376/AM18/  22.03.2018

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms as recommended by representative of MoS:

i
I
|
[
l
|

SL.

No.

1

|
|
E

[TCHS
Code

722519

Party Name: CHINA Mecet No/Date:5/81- Status:
STEEL CORPORATION  ALC2/2019

INDIA PRIVATE 12.06.2019

LIMITED

RLA File Lic.No/Date:3410043988  Approved

Import Item

SILICON ELEC STEEL OF CR FULL HARD
UNANNI‘ALI‘D WIDE COILS WIDTH OF 600MM OR
M()R} GRADES0OC1000 IIII(‘KNI SS 0.300MM-

14

' Recommend

1.015

<.

taratie o

Ministiy O ¢

lw\\q

1 content in the
| export product -

ed Quantity

MT/MT

eltn tadl

"y e \‘.v‘ \i"( ;_M;L\y'
wan, New :‘"N



RA concerned may take suitable consequential action accordingly.

] 0.750MM SII. IC()\' ELECTRICAL STEEL OF COLD
- | ROLLED FULL HARD(UNANNEALED) WIDE COILS
R SILICON ELEC Sll EL OF CR FULL HARD | 1.015 MT/MT
UNANNEALED WIDE COILS WII)HI OF 600MM OR | content in the
2 J525.0 MORE GRADES0C800 THICKNESS 0.300MM-0.750MM | export product
20 SILICON ELECTRICAL STEEL OF COLD ROLLED
FULL HARD(UNANNEALED) WIDE COILS
SILICON ELEC STEEL OF CR FULL HARD { 1.015 MT/MT
799519 UNANNEALED WIDE COILS WIDTH OF 600MM OR content in the
3 0 MORE GRADES0C600 ’I‘IIICKNESS 0.300MM-0.750MM | export product
SILICON ELECTRICAL STEEL OF COLD ROLLED |
FULL HARD(UNANNEALED) WIDE COILS ;
SILICON ELEC STEEL OF CR FULL HARD | 1.015 MT/MT
792519 UNANNEALED WIDE COILS WIDTH OF 600MM OR content in the
4 20 MORE GRADESOCA470 THICKNESS 0.300MM-0.750MM | export product
SILICON ELECTRICAIL STEEL OF COLD ROLLED
l UI [ HARD(UNANNEALED) WIDE COILS
LICON ELEC STEEL OF CR FULL HARD 1.015 MT/MT
722519 U\IANNI‘AI ED WIDE COILS WIDTH OF 600MM OR content in the
5 20 MORE GRADESOC470C THICKNESS 0.300MM- export product
0.750MM SILICON ELECTRICAL STEEL OF COLD
ROLLED FULL IIARD(UN/\\I\II ALED) WIDE COILS
SILICON ELEC STEEL OF CR FULL HARD 1.015 MT/MT
729519 UNANNEALED WI I) COILS WIDTH OF 600MM OR | content in the
6 20 MORE GRADE35C360 THICKNESS 0.300MM-0.750MM | export product
SILICON ELECTRICAL STEEL OF COLD ROLLED
FULL HARD(UNANNEALED) WIDE COILS
SILICON ELEC STEEL OF CR FULL HARD 1.015S MT/MT
799519 UNANNEALED WIDE ( () .S WIDTH OF 600MM OR | content in the
7 20 MORE GRADE65C800 THICKNESS 0.300MM-0.750MM  export product
SILICON ELECTRICAL STEEL OF COLD ROLLED ‘
FULL HARD(UNANNEALED) WIDE COILS i
SILICON ELEC STEEL OF CR FULL HARD 1015 MT/MT
799519 UNANNEALED WIDE COILS WIDTH OF 600MM OR | content in the
8 0 MORE GRADE65C1000-2 THICKNESS 0.300MM- | export product
0.750MM SILIC ()Nl ECTRICAL S’I‘}‘I"I OF COLD ‘
ROLLED FULL ARD(U\JA\J\JI !ALED) WIDE COILS |
SILICON ELEC STEEL OF CR FULL HARD 1.01S MT/MT
722519 UNANNEALED WII)I‘ COILS WIDTH OF 600MM OR | content in the
9 20 MORE GRADES0C600 THICKNESS 0.300MM-0.750MM | export product
SILICON ELECTRICAL STEEL OF COLD ROLLED f
FULL HARD(UNANNEALED) WIDE COILS ‘ |

Case No.:50/3/81- Party Name: JINDAL SAW  Mecet No/Date:5/81- Status:
ALC2/2018 LIMITED ALC2/2019
12.06.2019
46 HQ File RLA File Lic.No/Date:0510406017 Deferred

:01/81/050/00127/AM 19/

:05/23/040/00503/AM 18/ 28.03.2018

Decision: The Committee considered the case as per agenda and noted that the applicant was
requested to furnish following information as per advice of Consultant (TEC-3):

SHOBHIT GUPTA

Dy. Director General of Foreign Trade

Directorate General of Foreign Trade

Ministry of Commerce & Industry
Udyog Bhawan, New Delhi
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. Surface arca of pipe to be coated.
2. 'Thickness of individual coatings.
3. Net content of steel in coated pipes.

The applicant’s reply dated 26.04.2019 was forwarded to Consultant (TEC-3) for examination of
the case. However , it is found that the applicant’s reply is deficient due to the following reasons:

1. Thickness of cach coating is not provided by the applicant.

Therefore, the Committee decided to seck from the applicant to furnish above mentioned
deficiency.

The case stands deferred.

Case No.:53/3/81- Party Name: JUPITER Meet No/Date:5/81- Status:
ALC2/2018 INTERNATIONAL ALC2/2019

LIMITED 12.06.2019
HQ File RLA File Lic.No/Date:0210208309 Deferred

:01/81/050/00130/AM19/  :02/24/040/00206/AM 18/ 28.03.2018

Decision: The Committee considered the case as per agenda and heard the representatives of the
applicant during personal hearing. The Committec directed the representatives of applicant to
submit following information within two days for further examination of the case:

1. Details of the various raw materials and consumables used in export product.

The case stands deferred.

Case No.:54/3/81- Party Name: JUPITER Meet No/Date:5/81- Status:
ALC2/2018 INTERNATIONAL ALC2/2019

LIMITED 12.06.2019
HQ File RILA File [Lic.No/Date:0210208308 Deferred

:01/81/050/00131/AM19/ :02/24/040/00205/AM 18/ 28.03.2018

Decision: The Committec considered the case as per agenda and heard the representatives of the
applicant during personal hearing. The Committee directed the representatives of applicant to
submit following information within two days for further examination of the case:

1.Details of the various raw materials and consumables used in export product.

The case stands deferred.

Case No.:56/3/81- Party Name: JUPITER Meet No/Date:5/81- Status:
ALC2/2018 SOLAR POWER LIMITED ALC2/2019

12.06.2019
HQ File RLA File [Lic.No/Date:0210208314 Deferred
:01/81/050/00133/AM 19/ :02/24/040/00208/AM 18/ 04.04.2018

Decision: The Committee considered the case as per agenda and heard the representatives of the

applicant during personal hearing. The Committee directed the representatives of applicant to

" submit foHowing information within two days for further examination of the case:

SHOBHIT GUPTA
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I, Details of the various raw materials and consumables used in export product.

The case stands deferred.

Case No.:2/1/81- Party Name: KIRTANLAL  Meet No/Date:5/81- Status:
ALC2/2018 STEEL PRIVATE ALC2/2019

' LIMITED 12.06.2019

HQ File RLA File [Lic.No/Date:0310820384 Deferred

:01/81/050/00002/AM 19/ :03/94/040/00878/AM 18/ 11.04.2018

Decision: The Committee considered the case as per agenda and noted that applicant’s reply dated
18.05.2019 has been forwarded to MSME on 11.06.2019.However, the Committee observed that
the applicant has been called on Personal Hearing in the forthcoming meeting in respect of other
cases of the applicant pending for ratification. Hence, the Committee decided to call the applicant
for personal hearing to explain the case in the forthcoming meeting of Norms Committec.

The casc stands deferred.

Case No.:46/2/81- Party Name: PONDY Meet No/Date:5/81- Status:
ALC2/2019 OXIDES AND ALC2/2019

CHEMICALS LIMITED 12.06.2019
HQ File RLA File Lic.No/Date:0410164189 Approved

:01/81/050/01132/AM 19/ :04/24/040/00252/AM 18/ 11.04.2018

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms on repeat basis as approved for AA No. 0410164678 dated 14.09.2018 in mecting No.
10/81 dated 16.01.2019 as per comments given by MSME vide email dated 30.04.2019:

I. Wastage of 3.28% is allowed taking 59% as average lead content in the import item.
2. Concerned RA should allow maximum 7% wastage on the basis of actual lead content in
the Import.

[95]

Import containing 56-62% lcad may be allowed for the import quantity as applicd subject
to clearance from MOEE.

RA concerned may take suitable consequential action accordingly.

Case No.:48/2/81- Party Name: PONDY Meet No/Date:5/81- Status:
ALC2/2019 OXIDES AND ALC2/2019

CHEMICALS LIMITED 12.06.2019
HQ File RLA File Lic.No/Date:0410164190 Approved

:01/81/050/01134/AM 19/ :04/24/040/00255/AM 18/ 11.04.2018

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms on repeat basis as approved for AA No. 0410164678 dated 14.09.2018 in meeting No.
10/81 dated 16.01.2019 as per comments given by MSME vide email dated 30.04.2019:

1. Wastage of 3.28% is allowed taking 59% as average lead content in the import item.

2. Concerned RA should allow maximum 7% wastage on the basis of actual lead content in
the Import.

Import containing 56-62% lcad may be allowed for the import quantity as applied subject
to clecarance from MOEFE.

[U5]

RA concerned may take suitable consequential action accordingly.

SHOBHIT GUP A
’ Dy. Director General of Foreign Trage
Directorate General of Fore|gr:j Trat e
Ministry of Commerce &lin Iltj? ry
Udyog Bhawan, New Delhi
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Case No.:50/2/81-
ALC2/2019

HQ File
:01/81/050/01136/AM19/

Party Name: PONDY
OXIDES AND
CHEMICALS LIMITED

RLA File
:04/24/040/00269/AM 18/

Mecet No/Date:5/81-

ALC2/2019
12.06.2019

Status:

Lic.No/Date:0410164195 Approved

12.04.2018

Decision: The Committee considered the casc as per agenda and decided to fix the following ad-
hoc norms on repeat basis as approved for AA No. 0410164734 dated 28.09.2018 in meeting No.
10/81 dated 16.01.2019 as per comments given by MSME with the condition that the
percentage of lead in import item should not be more than 98.27% (Allowing maximum

| ITCHS Export item
Code
[.ead Ingots
0,
78011000 99.'9.7A’
Minimum
Purity

o wastage of 1% after adjusting purity content):

Quantity [TCHS
Code
100000.000 78019990
Kg
|

Import item

Remelted
Lead Ingots / |
Jumbos/
Blocks

RA concerned may take suitable consequential action accordingly.

Case No.:23/12/81-
ALLC2/2018

HQ File
:01/81/050/00661/AM19/

Party Name: GEEKAY
WIRES LIMITED

RLA File
:09/24/040/00626/AM 18/

Meet No/Date:5/81-

ALC2/2019
12.06.2019

[Lic.No/Date:0910066164

18.04.2018

Recommended
Quantity

Import Quantity is

' allowed as applied
(RA must ensure

| wastage is not more
' than 1% based on
actual lead content) |

Status:

Approved

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms as per written comments given by Consultant (TEC-3) with the condition that the
grade of steel to match in import & export:

[TCHS

Code Export Item

WIRE NAILS
(Made of
Alloy Steel)
PAPER
COLLATED

73170019

‘ WIRE NAILS
| (Made of

| 73170019 | Alloy Steel)
WIRE
COLLATED

#The word “Relevant” may be added in the description of import item at SI.

[ ITCHS
Code

SI.
No.

Quantity

750.000
MT

600.000
MT

(93}

] 72279090

2 48114100

72299016

Import Item

WIRE ROD
HOT ROLLED
ALLOY STEEL
GRADE
1008/1008
CR/1010/1010
CR/1012/1012
CR/ 1045/1070
PAPER TAPE
PAPER TAPE
*RELEVANT
WELDING
WIRE
WELDING
WIRE

RA concerned may take suitable consequential action accordingly.

18

Recommended
Quantity

1436 MT

As dppliéd for

As applied for }
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Case No.:71/2/81- Party Name: VEDANTA Meet No/Date:5/81- Status:

ALC2/2018 LIMITED ALC2/2019
12.06.2019
HQ File RLA File Lic.No/Date:0510406155 Deferred

:01/81/050/00076/AM 19/ :05/24/040/00016/AM 19/ 19.04.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
30.05.2019. However, no reply has been received yet. Hence, the Committee decided to wait for
reply of the applicant.

The case stands deferred.

Case No.:17/5/81- Party Name: APPLE Meet No/Date:5/81- Status:
ALC2/2018 INTERNATIONAL ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0310820587 Deferred

:01/81/050/00225/AM 19/ :03/94/040/01093/AM 18/ 23.04.2018

Decision: The Committee considered the casc as per agenda and noted that a deficiency letter was
sent to the applicant on 19.12.2018 followed by reminder on 28.03.2019. However, it was noted

that again the applicant vide email dated 08.06.2019 requested for extension of time for
submission of documents. Hence, the Committee decided to wait for reply of the applicant.

The case stands deferred.

Case No.:25/2/81- Party Name: PONDY Meet No/Date:5/81- Status:
ALC2/2019 OXIDES AND ALC2/2019

CHEMICALS LIMITED 12.06.2019
HQ File RLA File Lic.No/Date:0410164241 Approved

:01/81/050/01111/AM19/ :04/24/040/00018/AM 19/ 24.04.2018

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms on repeat basis as approved for AA No. 0410164734 dated 28.09.2018 in mecting No.
10/81 dated 16.01.2019 as per comments given by MSME with the condition that the
percentage of lead in import item should not be more than 98.27% (Allowing maximum
wastage of 1% after adjusting purity content):

[TCHS Export item Quantity [TCHS { Import item | Recommended
Code . Code Quantity
‘ | Import Quantity is
(I),cad I'ngots 99.97 f Remelted | allowed as applicd
% Purity Lcad 100000.000 | Load Inpofs (RA must ensure
78011000 | Ingots with I.cad K ' 78019990 | /‘Blocks/ wastage is not
Content 99.97% Jumbos~ more than 1%
Minimum Purity based on actual 3
lead content) |

RA concerned may take suitable consequential action accordingly.

SHOBHE%QPW\

i ign Trade
Dy. Director General of Foreign
0 D?’rectorate General of Foreign Trade
Ministry of Commerce & Industry
Udyog Bhawan, New Delhi
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Case No.:24/2/81- Party Name: TAG Meet No/Date:5/81- Status:
ALC2/2019 CORPORATION ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0410164246 Deferred
:01/81/050/01110/AM19/ :04/24/040/00016/AM19/  25.04.2018

Decision: The Committee considered the case as per agenda and noted that the hard copy of
application has not yet been received. An email was sent to the applicant and concerned RA on
31.05.2019 to furnish complete set of the application. However, no information has been received
so far. Hence, the Committee decided to wait for complete set of application.

The case stands deferred.

Case No.:112/3/81- Party Name: VIKARSH Meet No/Date:5/81- Status:
ALC2/2018 NANO TECHNOLOGY ALC2/2019

AND ALLOYS PVT. LTD. 12.06.2019
HQ File RILA File LLic.No/Date:3110067035 Deferred
:01/81/050/00189/AM19/ :31/83/040/00006/AM 19/ 26.04.2018

Decision: The Committee considered the case as per agenda and noted that the reply of deficiency
letterwas sent to MeitYdirectly by the applicant on 14.02.2019 for examination of the case.
However, the representative of MeitY informed in meeting that the reply of applicant is deficient.
Hence, the Committee decided to seck from the applicant to furnish following information as per
advice of representative of MeitY:

1. Stage wise wastage during manufacturing of product.

The case stands deferred.

Case No.:12/5/81- Party Name: APPLE Meet No/Date:5/81- Status:
ALC2/2018 INTERNATIONAL ALC2/2019

12.06.2019
HQ File RLA File [Lic.No/Date:0310820718 Deferred
:01/81/050/00220/AM19/ :03/94/040/01094/AM 18/ 27.04.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter was
sent to the applicant on 19.12.2018 followed by reminder on 28.03.2019. However, it was noted
that again the applicant vide email dated 08.06.2019 requested for extension of time for
submission of documents. Hence, the Committec decided to wait for reply of the applicant.

The case stands deferred.

Case No.:18/5/81- Party Name: APPLE Meet No/Date:5/81- Status:
ALC2/2018 INTERNATIONAL ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Datc:0310820721 Deferred
:01/81/050/00226/AM19/ :03/94/040/01095/AM 18/ 27.04.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter was
sent to the applicant on 19.12.2018 followed by reminder on 28.03.2019. However, it was noted
that again the applicant vide email dated 08.06.2019 requested for cxtension of time for
submission of documents. Hence, the Committee decided to wait for reply of the applicant.
The case stands deferred.
SHOBHIT GUPTA
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Case No.:19/5/81- Party Name: APPLE Meet No/Date:5/81- Status:

ALC2/2018 INTERNATIONAL ALC2/2019
12.06.2019
HQ File RILA File Lic.No/Date:0310820722 Deferred

:01/81/050/00227/AM 19/ :03/94/040/01096/AM 18/ 27.04.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter was
sent to the applicant on 19.12.2018 followed by reminder on 28.03.2019. However, it was noted
that again the applicant vide email dated 08.06.2019 requested for extension of time for
submission of documents. Hence, the Committee decided to wait for reply of the applicant.

The case stands deferred.

Case No0.:36/5/81- Party Name: DISHA AUTO Meet No/Date:5/81- Status:
ALC2/2018 COMPONENTS PVT.LTD. ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0310820713 Deferred

:01/81/050/00244/AM 19/ :03/94/040/00069/AM 19/ 27.04.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by MSME was sent to the applicant on 13.02.2019 followed
by final reminder on 17.05.2019. However, no reply has been received yet. Hence, the Committee

decided to wait for reply of the applicant.

The case stands deferred.

Case No.:26/2/81- Party Name: TEMPEL Meet No/Date: Status:
ALC2/2019 PRECISION METAL 5/81-ALC2/2019

PRODUCTS INDIA PVT.  12.06.2019

LTD.
HQ File RLA File [Lic.No/Date:0410164309  Approved

:01/81/050/01112/AM19 04/24/040/00021/AM19/ 09.05.2018

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms as recommended by representative of DHI:

SI. | ITCH | Export item Quantity | SI. | ITCHS | Import item Recommen |
No. | S No. | Code | ded |
Code | Quantity |
SIATOR COLD ROLLED | 20 Ke/Ke |
LAMINATIO T S T content in
PR, ELECTRICAL
N ECO32-4P STEELSHEET- the export
| 85030 | d.371X325 521000.0 | 720917 kSI~‘MI‘-A o product
010 I)EST A2831/03 | 00 Kg 10 PROCESSED
(Cutomer Part ;
No:85001063 1 50SP560 S
6)"' 7 0.5%1200/1210*C
ROTOR COLD ROLLED | 1.50 Kg/Kg
LAMINATIO ELECTRICAL content in
) 85030 | N ECP32 4P 276000.0 ) 720917 | STEEL SHEET- | the export
010 d.228.8 h-66 00 Kg 10 SEMI- product
DIS. A2832/03 PROCESSED ;
(Cutomer Part 50SP560 155 /g{&/

SHOBHIT GUF lj-i'\ A
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INo: | 0.5%1200/1210*C |
8500205275) R
ROT(
R COLD ROLLED | 44 Ke/Ke
LAMINATIO ity content in
v ELECTRICAL
N ECP28B-4P STEEL SHEET the export
;| 85030 | d.178.6 196000.0 | 5 | 720917 | g 17| product
010 139360/01 00 Kg 10 PROCESSED
(Cutomer Part e ;
No:850020522 S0SPS60 5
6) 0.5*1200/1210*C
STATOR. COLD ROLLED | 44 Ke/Kg
LAMINATIO Ty T content in
e \ ELECTRICAL
N ECP28C-4P STELL SHEET. | theexport
, | 85030 | 298X272 471000.0 | , | 720917 ML " | product
010 139361/01 00 Kg 10 e —
(Cutomer Part 5 <
No0:850010622 SOEFeal
| 16) ' 0.5%1200/1210*C

Note: The word “SHEET” may be added in the description of the import item from SI No. 1
to 4.

RA concerned may take suitable consequential action accordingly.

Case No.:51/8/81- Party Name: GOLDSTONE  Meet No/Date:5/81- Status:
ALC2/2018 INFRATECH LIMITED ALC2/2019

12.06.2019
HQ File RILA File Lic.No/Date:0910066232 Deferred

:01/81/050/00433/AM19/ :09/24/040/00647/AM 18/ 15.05.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
sceking certain information as raised by Consultant (TEC-1) was sent to the applicant on
23.04.2019 followed by final reminder on 17.05.2019. However, no reply has been received yet.
Hence, the Committee decided to wait for reply of the applicant.

The case stands deferred.

Case No.:147/5/81- ' Party Name: VEDANTA Meet No/Date:5/81- Status:
ALC2/2018 LIMITED ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0510406624 Deferred

:01/81/050/00355/AM19/ :05/24/040/00112/AM 19/ 28.05.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by Consultant (TEC-3) was sent to the applicant on
31.05.2019. However, no reply has been received yet. Hence, the Committee decided to wait for
reply of the applicant.

The case stands deferred.
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Case No.:30/12/81-
ALC2/2018

HQ File

:01/81/050/00668/AM 19/

Party Name: CHINA STEEL Meet No/Date:5/81-

ALC2/2019
12.06.2019

CORPORATION INDIA
PRIVATE LIMITED
RLA File

:34/24/040/00058/AM 19/ 31.05.2018

Status:

Lic.No/Date:3410044193  Approved

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms as recommended by representative of MoS:

SL
No.

(O8]

I'TCHS
Code

72251900

72251900

72251900

72251900

72251900

72251900

72251900

72251900 |

Import Item

SILICON ELEC STEEL OF CR FULL HARD
UNANNEALED WIDE COILS WIDTH OF 600MM
OR MORE GRADESOC1000 THICKNESS 0.300MM-
0.750MM SILICON ELECTRICAL STEEL OF COLD
ROLLED FULL HARD(UNANNEALED) WIDE

| COILS

SILICON ELEC STEEL OF CR FULL HARD
UNANNEALED WIDE COILS WIDTH OF 600MM
OR MORE GRADESOC1000 THICKNESS 0.300MM-
0.750MM SILICON ELECTRICAL STEEL OF COLD
ROLLED FULL HARD(UNANNEALED) WIDE
COILS

SILICON ELEC STEEL OF CR FULL HARD
UNANNEALED WIDE COILS WIDTH OF 600MM
OR MORE GRADESOC800 THICKNESS 0.300MM-
0.750MM SILICON ELECTRICAL STEEL OF COLD
ROLLED FULL HARD(UNANNEALED) WIDE
COILS

SILICON ELEC STEEL OF CR FULL HARD
UNANNEALED WIDE COILS WIDTH OF 600MM
OR MORE GRADESOC600 THICKNESS 0.300MM-
0.750MM SILICON ELECTRICAL STEEL OF COLD
ROLLED FULL HARD(UNANNEALED) WIDE
COILS

SILICON ELEC STEEL OF CR FULL HARD
UNANNEALED WIDE COILS WIDTH OF 600MM
OR MORE GRADESOC470 THICKNESS 0.300MM-
0.750MM SILICON ELECTRICAL STEEL OF COLD
ROLLED FULL HARD(UNANNEALED) WIDE
COILS

SILICON ELEC STEEL OF CR FULL HARD
UNANNEALED WIDE COILS WIDTH OF 600MM
OR MORE GRADES0C470C THICKNESS 0.300MM-

| 0.750MM SILICON ELECTRICAL STEEL OF COLD

ROLLED FULL HARD(UNANNEALED) WIDE
COILS

SILICON ELEC STEEL OF CR FULL HARD
UNANNEALED WIDE COILS WIDTH OF 600MM
OR MORE GRADES0C400 THICKNESS 0.300MM-
0.750MM SILICON ELECTRICAL STEEL OF COLD
ROLLED FULL HARD(UNANNEALED) WIDE
COILS

SILICON ELEC STEEL OF CR FULL HARD

23

| Recommended
Quantity

1.015 MT/MT
content in the
export product

1.01S MT/MT
content in the
export product

1.015S MT/MT
content in the
export product

1.015 MI/MT
content in the
export product

1.01S MT/MT
content in the
export product

1.015S MT/MT
content in the
cxport product

1.015 MT/MT
content in the
export product

| 1L.OIS MT/MT

SHOBH LR, e
Dy. Director General of Foreign L ad #
D?rectorate General of Foreign ! a(' 3
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] | UNANNEALED WIDE COILS WIDTH OF 600MM | content in the
‘ | OR MORE GRADE65C1000 THICKNESS 0.300MM- | export product
[ ; 0.750MM SILICON ELECTRICAL STEEL OF COLD

ROLLED FULL HARD(UNANNEALED) WIDE
COILS

RA concerned may take suitable consequential action accordingly.

Case No.:114/5/81- Party Name: R. L. STEELS  Meet No/Date:5/81- Status:
ALC2/2018 & ENERGY LTD. ALC2/2019

12.06.2019
HQ File RILA File LLic.No/Date:0310821485 Deferred

:01/81/050/00322/AM 19/ :03/95/040/01103/AM 18/ 06.06.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by MoS was sent to the applicant on 02.04.2019 followed by
final reminder on 17.05.2019. However, no reply has been received yet. Hence, the Committee
decided to wait for reply of the applicant.

The case stands deferred.

Case No.:154/5/81- Party Name: DIAMOND Meet No/Date:5/81- Status:
ALC2/2018 ENGINEERING ALC2/2019

12.06.2019
HQ File RILA File Lic.No/Date:0410164419 Deferred

:01/81/050/00362/AM 19/ :04/24/040/00056/AM 19/ 14.06.2018

Decision: The Committee considered the case as per agenda and noted that second deficiency
letter secking certain information as raised by Consultant (TEC-3) was sent to the applicant on
31.05.2019. However, no reply has been received yet. Hence, the Committee decided to wait for
reply of the applicant.

The case stands deferred.

Case No.:168/5/81- Party Name: TAG Meet No/Date:5/81- Status:
ALLC2/2018 CORPORATION ALC2/2019

12.06.2019
HQ File RIA File Lic.No/Date:0410164441 Deferred

:01/81/050/00376/AM 19/ :04/24/040/00066/AM 19/ 25.06.2018

Decision: The Committee considered the case as per agenda and noted thatthe applicant’s reply
dated 28.05.2019 has not yet been forwarded to DPIIT for examination of the case. Hence, the
Committee decided to forward the applicant’s reply to DPIIT immediately.

The case stands deferred.

Case No.:31/12/81- Party Name: AMAR Meet No/Datc:5/81- Status:
ALC2/2018 KNITMESH ALC2/2019
TECHNOLOGIES 12.06.2019

PRIVATE LIMITED

HQ File RLA File Lic.No/Date:3010104373  Deferred
:01/81/050/00669/AM 19/ :30/24/040/00015/AM 19/ 25.06.2018
SHOBHI G‘;PTA
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Decision: The Committee considered the case as per agenda and noted thatthe applicant was
called for personal hearing to explain the case before Norms Committee. However, the applicant
vide email dated 10.06.2019requested for another date. Hence, the Committee decided to call the
applicant for personal hearing in the forthcoming NC mecting,.

The case stands deferred.

Case No.:131/5/81- Party Name: STERLITE Mect No/Date:5/81- Status:
ALC2/2018 POWER TRANSMISSION  ALC2/2019

LIMITED 12.06.2019
HQ File RILA File LLic.No/Date:0310821925 Deferred

:01/81/050/00339/AM 19/ :03/95/040/00048/AM 19/ 26.06.2018

Decision: The Committee considered the casc as per agenda and noted that a deficiency letter
seeking certain information as raised by DPIIT was sent to the applicant on 02.04.2019 followed

by final reminder on 17.05.2019. However, no reply has been received yet. Hence, the Committee

decided to wait for reply of the applicant.

The case stands deferred.

Case No.:76/8/81- Party Name: WELSPUN Meet No/Date:5/81- Status:
ALC2/2018 CORP L'TD. ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:3410044307 Approved

:01/81/050/00458/AM 19/ :34/24/040/00123/AM 19/ 05.07.2018

Decision: The Committee considered the case as per agénda and decided to fix the following ad-
hoc norms on the basis of study group report as per written comments given by Consultant (TEC-
3) with the condition that grade & thickness of steel to match in import & export item:

Export item:
Add Coating thickness in the description of the export product at SI. No. 1 & 3.
i. Epoxy Powder- 200 Micron
ii. Adeshive-200 Micron
iii. Polyethylene- 3.1 mm and surface area to be coated- 31822.9 Sq. Mtr. cach.

Import item:
I. Quantity of import item at SI. No. 1 & 2 is allowed as applied for.
Quantity of import item at SI. No. 3 is allowed as 44285 Kg.
Quantity of import item at SI. No. 4 is allowed as 21766 Kg and the word “Relevant”
may be added in the description of the import item.
4. Quantity of import item at SI. No. 5 is allowed as 14447 Kg and the word “Relevant”
may be added in the description of the import item.
5. Quantity of import item at SI. No. 6 is allowed as 238129 Keg.
Quantity of import item at SI. No. 7 is allowed upto 5% of FOB value of export.
7. Quantity of import item at SI. No. 8 is allowed as per General Note for fuel.

[V ]

e

RA concerned may take suitable consequential action accordingly.

/
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Case No.:148/5/81- Party Name: VEDANTA Meet No/Date:5/81- Status:

ALC2/2018 LIMITED ALC2/2019
12.06.2019
HQ File RLA File Lic.No/Datc:0510407115 Deferred

:01/81/050/00356/AM19/ :05/24/040/00200/AM 19/ 09.07.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by Consultant (TEC-3) was sent to the applicant on
31.05.2019. However, no reply has been received yet. Hence, the Committee decided to wait for
reply of the applicant.

The case stands deferred.

Case No.:144/5/81- Party Name: TUBACEX Meet No/Date:5/81- Status:
ALC2/2018 PRAKASH INDIA ALC2/2019

PRIVATE LIMITED 12.06.2019
HQ File RLA File Lic.No/Datc:0310822231 Deferred

:01/81/050/00352/AM 19/ :03/95/040/00291/AM 19/ 11.07.2018

Decision: The Committee considered the casc as per agenda and noted that a deficiency letter
seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
31.05.2019. However, no reply has been received yet. Hence, the Committee decided to wait for
reply of the applicant.

The case stands deferred.

Case No.:80/8/81- Party Name: SHIVALIK Meet No/Date:5/81- Status:
ALC2/2018 BIMETAL CONTROLS ALC2/2019

LTD 12.06.2019
HQ File RILA File Lic.No/Date:0510407224 Deferred

:01/81/050/00462/AM19/ :05/24/040/00221/AM 19/ 18.07.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by Consultant (TEC-3) was sent to the applicant on
12.03.2019 followed by final reminder on 31.05.2019. However, no reply has been received yet.
Hence, the Committee decided to wait for reply of the applicant.

The case stands deferred.

Case No.:28/8/81- Party Name: GOLDEN Mect No/Date:5/81- Status:
ALC2/2018 PEAKOCK OVERSEAS ALC2/2019

LTD 12.06.2019
HQ File RLA File Lic.No/Date:0510407257 Deferred

:01/81/050/00410/AM19/ :05/23/040/00173/AM 19/ 20.07.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by MSME was sent to the applicant on 12.03.2019 followed
by final reminder on 31.05.2019. However, no reply has been received yet. Hence, the Committee
decided to wait for reply of the applicant.

The case stands deferred. W/
SHOBHIT G !PTA

1 8 CAroinn Trade

Dv. Director General of Foreign .Traoo

irectorate General of Foreign Trade
a - . A [+]

26 Ministry of Comm

Ahawan. New Dell

ce




78

79

80

Case No.:66/8/81- Party Name: ARMOR Meet No/Date:5/81- Status:

ALC2/2018 PLAST L'TD. ALC2/2019
12.06.2019
HQ File RILA File Lic.No/Date:0710113649  Approved

:01/81/050/00448/AM19/  :07/24/040/00110/AM19/  27.07.2018

Decision: The Committee considered the case as per agenda and noted that the applicant’s reply
dated 08.06.2019 was forwarded to MSME on 10.06.2019 for examination of the case. However,
the matter was deliberated in the meeting and the Committee decided to fix the ad-hoc norms on
repeat basis as approved for AA No. 0710111799 dated 21.06.2017 in meeting no. 3/81-
ALC2/2019 dated 15.05.2019 as recommended by Consultant (TEC-3) with the condition that
grade & diameter of SS to match in import & export item as under:

ITCHS | Export Item Quantity | ITCHS Import Rccon_lmcndcd !
Code ’ | Code [tem Quantity |
ARTICLES MADE OF \ 1.02 Kg/Kg of |
STAINLESS STEEL " 17-7TPH content in the i
A TUBES 110228.500 | ., Stainless | export product |
[aas (Net Content of Import Foot [ 73069090 Steel |
item in Export Product | Tubing 1
110228.57 FEET) ) L |

Note: The word “Tubes” may be added in the description of the export item.

RA concerned may take suitable consequential action accordingly.

Case No.:75/8/81- Party Name: SHIVALIK Meet No/Date:5/81- Status:
ALC2/2018 BIMETAL CONTROLS ALC2/2019

LTD 12.06.2019
HQ File RLA File Lic.No/Datc:0510407345 Deferred

:01/81/050/00457/AM 19/ :05/24/040/00242/AM 19/ 27.07.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by Consultant (TEC-3) was sent to the applicant on
01.06.2019. However, no reply has been received yet. Hence, the Committee decided to wait for
reply of the applicant.

The case stands deferred.

Case No.:19/8/81- Party Name: ANGELS Meet No/Date:5/81- Status:
ALC2/2018 ALUMINIUM ALC2/2019

CORPORATION 12.06.2019
HQ File RILA File Lic.No/Datc:0310822691 Deferred

:01/81/050/00401/AM 19/ :03/94/040/00372/AM 19/ 30.07.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by MSME was sent to the applicant on 01.06.2019.

However, no reply has been reccived yet. Hence, the Committee decided to wait for reply of the

applicant.

The case stands deferred.

SHOBHIT GUPTA
Dy. Director General of Foreign Trade
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Case No.:11/12/81- Party Name: ENERGY Meet No/Date:5/81- Status:

ALC2/2018 OILFIELD TOOLS PVT. ALC2/2019
LTD., 12.06.2019
HQ File RLA File Lic.No/Date:0510407406 Deferred

:01/81/050/00649/AM19/ :05/23/040/00196/AM 19/ 01.08.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by MSME was sent to the applicant on 01.06.2019.
However, no reply has been received yet. Hence, the Committee decided to wait for reply of the
applicant.

The case stands deferred.

Case No.:68/12/81- Party Name: VEDANTA Meet No/Date:5/81- Status:
ALC2/2018 LIMITED ALC2/2019

12.06.2019
HQ File RIA File [ic.No/Date:0510407433 Deferred

:01/81/050/00706/AM19/ :05/24/040/00276/AM 19/ 03.08.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by Consultant (TEC-3) was sent to the applicant on
01.06.2019. However, no reply has been received yet. Hence, the Committee decided to wait for
reply of the applicant.

The case stands deferred.

Case No.:99/8/81- Party Name: MIM FINE Meet No/Date:5/81- Status:
ALC2/2018 ENCLOSURES PRIVATE  ALC2/2019

LIMITED 12.06.2019
HQ File RLA File [ic.No/Date:0710113703 Deferred

:01/81/050/00481/AM19/ :07/24/040/00123/AM19/ 08.08.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by Consultant (TE >-3) was sent to the applicant on
19.03.2019 followed by final reminder on 11.06.2019. However, no reply has been received yet.
Hence, the Committee decided to wait for reply of the applicant.

The case stands deferred.

Case No.:35/8/81- Party Name: METAL CARE Meet No/Date:5/81- Status:
ALC2/2018 ALLOYS PRIVATE ALC2/2019

LIMITED 12.06.2019
HQ File RLA File Lic.No/Datc:0310822956 Deferred

:01/81/050/00417/AM19/ :03/95/040/0046 1/AM 19/ 09.08.2018

Decision: The Committee considered the casc as per agenda and heard the representative of the
applicant during personal hearing. The representative of applicant informed in meeting that that
the export item (Bronze Ingot) is of LTB2 Grade and the import item (Brass Scrap) is of Ebony
Grade. However, the Committee directed the representative of applicant to submit composition of
import itemwithin 15 days. Hence, the Committee decided to wait for requisite information.

The case stands deferred.

SHOBHT G
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Case No.:88/8/81- Party Name: SEIKODENKI  Mect No/Date:5/81- Status:

ALC2/2018 INDIA PRIVATE LIMITED ALC2/2019
- 12.06.2019
HQ File RLA File Lic.No/Date:0410164593 Deferred

:01/81/050/00470/AM 19/ :04/24/040/00110/AM 19/ 13.08.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by DPIIT was sent to the applicant on 02.04.2019 followed
by final reminder on 17.05.2019. However, no reply has been received yet. Hence, the Committee
decided to wait for reply of the applicant.

The case stands deferred.

Case No.:18/12/81- Party Name: EFD Meet No/Date:5/81- Status:
ALC2/2018 INDUCTION PRIVATE ALC2/2019

LIMITED, 12.06.2019
HQ File RILA File Lic.No/Date:0710113791 Deferred

:01/81/050/00656/AM 19/ :07/24/040/00120/AM 19/ 30.08.2018

Decision: The Committee considered the case as per agenda and noted that MeitY sent a
deficiency letter dated 20.05.2019 to the applicant to furnish certain information. However, no
reply has been received yet. Hence, the Committee decided to send final reminder to the applicant
to submit required information.

The case stands deferred.

Case No.:19/12/81- Party Name: EFD Meet No/Date:5/81- Status:
ALLC2/2018 INDUCTION PRIVATE ALC2/2019

LIMITED, 12.06.2019
HQ File RIA File Lic.No/Date:0710113793 Deferred

:01/81/050/00657/AM 19/ :07/24/040/00121/AM 19/ 30.08.2018

Decision: The Committee considered the case as per agenda and noted that MeitY sent a
deficiency letter dated 20.05.2019 to the applicant to furnish certain information. However, no
reply has been received yet. Hence, the Committee decided to send final reminder to the applicant
to submit required information.

The case stands deferred.

Case No.:70/12/81- Party Name: MEW Meet No/Date:5/81- Status:
ALC2/2018 ELECTRICALS LTD. ALC2/2019

12.06.2019
HQ File RILA File LLic.No/Date:3410044458 Withdrawn

:01/81/050/00708/AM 19/ :34/21/040/00254/AM 19/ 30.08.2018

Decision: The Committee considered the case as per agenda and noted that RA, Vadodara vide
email dated 12.06.2019 has informed that the above AA is issued as per SION No. 61/1185.
Hence, there is no need for ratification of norms. Therefore, the Committee decided to withdraw
the case from the agenda.

The case stands deferred. W
SHOBHIT GUPTA

Dy. Director General of Foreign Trade
29 Directorate General of Foreign Trade
Ministry of Commerce & Industry

Udyog Bhawan, New Delhi
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Case No.:5/12/81- Party Name: DISHA AUTO  Meet No/Date:5/81- Status:
ALC2/2018 COMPONENTS PVT.LTD. ALC2/2019

12.06.2019
HQ File RLA File Iic.No/Date:0310823617 Deferred

:01/81/050/00643/AM19/ :03/94/040/00510/AM 19/ 07.09.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by MSME was sent to the applicant on 01.06.2019.
However, no reply has been received yet. Hence, the Committee decided to wait for reply of the
applicant.

The case stands deferred.

Case No.:14/12/81- Party Name: JINDAL SAW  Mect No/Date:5/81- Status:
ALC2/2018 LIMITED ALC2/2019

12.06.2019
HQ File RIA File Lic.No/Date:0510407744 Deferred

:01/81/050/00652/AM 19/ :05/23/040/00250/AM19/ 11.09.2018

Decision: The Committee considered the casc as per agenda and noted that a deficiency letter
secking certain information as raised by Consultant (TEC-3) was sent to the applicant on
01.06.2019. However, no reply has been received yet. Hence, the Committee decided to wait for
reply of the applicant.

The case stands deferred.

Case No.: Party Name: ARMOR Meet No/Date: Status:
17/12/81-ALC2/2018 PLAST LIMITED 5/81-ALC2/2019

12.06.2019
HQ File : RLA File : [Lic.No/Date:0710113842  Approved

01/81/050/00655/AM19/  07/24/040/00156/AM19/ 12.09.2018

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
on repeat basis as approved for AA No.0710111799 dated 21.06.2017 in meeting no. 3/81-
ALC2/2019 dated 15.05.2019 as recommended by Consultant (TEC-3) with the condition that
grade & diameter of SS to match in import & export itemas under:

ITCHS | ., ' TQuantity | ITCHS | Import | Recommended |
Code I Export hcm Code Item Quantity )

\ ; ARTICLES MADE OF 17-7PH 1.02 Kg/Kg of

| STAINLESS STEEL o n o N content in the

‘ 73042200 ] TUBES (Net Content of igifg'loo 8306909 21221%5 export product

1 Import item in Export 'Ll‘ubin i

| Product 83638.1 FEET) g

Note: The word “Tubes” may be added in the description of the export item.

RA concerned may take suitable consequential action accordingly. Q & S~
| SHOBHIT GUPTA

or General of Foreign Trade
> General of Foreign Trade
of Cornmerce & Industry
a Bhawan, New Delhi
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Case No.: Party Name: KEL ’ Meet No/Date: Status:

29/8/81-A1.C2/2018 INDUSTRIES LIMITED 5/81-A1.C2/2019
12.06.2019
HQ File : RLA File : Lic.No/Date:0510407771 Approved

01/81/050/00411/AM19/ 05/23/040/00244/AM 19/ 13.09.2018

Decision: The Committee considered the casc as per agenda and decided to fix the ad-hoc norms
as per written comments given by DPIIT vide their F. No.: P-47011/59/2018/TSW dated
08.03.2019. (Copy enclosed)

RA concerned may take suitable consequential action accordingly.

Case No.:6/12/81- Party Name: DISHA AUTO  Meet No/Date:5/81- Status:
ALC2/2018 COMPONENTS PVT.LTD. ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0310823797 Deferred

:01/81/050/00644/AM 19/ :03/94/040/00528/AM 19/ 17.09.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter

seeking certain information as raised by MSME was sent to the applicant on 01.06.2019.

However, no reply has been received yet. Hence, the Committee decided to wait for reply of the
applicant.

The case stands deferred.

Case No.: Party Name: GAUTAM Meet No/Date: Status:
12/12/81-A1.C2/2018 SOLAR PRIVATE 5/81-ALC2/2019

LIMITED 12.06.2019
HQ File : RIA File : Lic.No/Date:0510407880  Decferred

01/81/050/00650/AM 19/ 05/23/040/00276/AM 19/ 25.09.2018

Decision: The Committee considered the case as per agenda and decided to seck from the
applicant to furnish following information as per advice of Consultant (TEC-3):

I. Specifications of import item.
2. Calculations of requirement of import item.

The case stands deferred.

Case No.: Party Name: JINDAL SAW Meet No/Date: Status:
13/12/81-A1.C2/2018 LIMITED S/81-ALC2/2019

12.06.2019
HQ File : RIA File : Lic.No/Datc:0510407878 Deferred
01/81/050/00651/AM19/  05/23/040/00271/AM19/ 25.09.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
01.06.2019. However, no reply has been received yet. Hence, the Committee decided to wait for
reply of the applicant.

The case stands deferred.

SHOBHIT GUPTA
Dy. Director General of Foreign Trade
Di te General of Foreign Trade
stry of Commerce & Industry
Udyog Bhawan, New Delhi
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Case No.:32/8/81- Party Name: KHK Meet No/Date:5/81- Status:
ALC2/2018 PRESSINGS AND FORGING ALC2/2019

PRIVATE LIMITED 12.06.2019
HQ File RIA File Lic.No/Date:5610005482 Approved
:01/81/050/00414/AM19/ :56/24/040/00022/AM19/ 26.09.2018

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
on repeat basis as approved for AA No. 5610005296 dated 03.01.2018 in meeting no. 12/81-
ALC2/2018 dated 13.02.2019 as per written comments given by Consultant (TEC-3) with the
conditions that the grade, thickness and technical specifications of the steel imported and
‘that exported should match:

96

| TTCHS Export item Quantity | ITCHS Import item Recommended
Code ] Code | Quantity
| SCAFFOLDING !
i GOODS- &
i. PRESSED PUTLOG |
COUPLER, HOT |
ROLLED \
ii. BOARD RETAINER STEEL |
. COUPLER 296.000 | STRIPS -
| 73084000 NI 72083840 | (THICKNESS | 164.64 M1
ii. SLEEVE COUPLER OF 3MM TO |
(STEEL CLAPMS) | 4.5MM

| GRADE |
* (NET WEIGHT OF S235JR) |
HOT ROLLED STEEL |
STRIPS [72083840] 1
1 147.00 MT) ‘1

Note: The three couplers would have same number in the export product.

RA concerned may take suitable consequential action accordingly.

Case No.:50/12/81- Party Name: PARKER Meet No/Date:5/81- Status:
ALC2/2018 HANNIFIN INDIA PVT. ALC2/2019

LTD. 12.06.2019
HQ File RILA File Lic.No/Date:0410164717 Deferred

:01/81/050/00688/AM19/ :04/24/040/00130/AM19/ 26.09.2018

Decision: The Committee considered the case as per agenda and noted that the copy of application
has been referred to MSME on 12.06.2019 for examination of the case. Therefore, the Committee
decided to wait for comments.

97

The case stands deferred.

Case No.:46/12/81- Party Name: KANADE Meet No/Date:5/81- Status:
ALC2/2018 ANAND UDYOG PVT. ALC2/2019

LTD. 12.06.2019
HQ File RLA File [ic.No/Date:0310824402 Deferred

o8 -01/81/050/00684/AM 19/ -03/94/040/00629/AM 19/ 11.10.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
sceking certain information as raised by Consultant (TEC-3) was sent to the applicant on
22.03.2019 followed by final reminder on 17.05.2019. However, no reply has been received yet.

gHOBHIT GUFIA

32 Dy. Director General of F¢ s

Directorate General of FOIEWR 5

Ministry of Commerce & Indust y

" Udyog Bhawan, New Delni
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Hence, the Committee decided to wait for reply of the applicant.

The case stands deferred.

Case No.:15/12/81- Party Name: JINDAL SAW  Meet No/Date:5/81- Status:
ALC2/2018 LIMITED ALC2/2019

12.06.2019
HQ File RILA File [ic.No/Date:0510408183 Deferred

:01/81/050/00653/AM 19/ :05/23/040/00326/AM 19/ 23.10.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
01.06.2019. However, no reply has been received yet. Hence, the Committee decided to wait for
reply of the applicant.

The case stands deferred.

Case No.:54/12/81- Party Name: ANKIT Meet No/Date:5/81- Status:
ALLC2/2018 FASTENERS PVT L'ITD.,  ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0710114069 Deferred

:01/81/050/00692/AM 19/ :07/24/040/00189/AM19/  30.10.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by DPIIT was sent to the applicant on 01.06.2019.
However, no reply has been received yet. Hence, the Committee decided to wait for reply of the
applicant.

The case stands deferred.

Case No.:55/12/81- Party Name: ARMOR Meet No/Date:5/81- Status:
ALC2/2018 PLAST LIMITED ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0710114083 Deferred

:01/81/050/00693/AM19/  :07/24/040/00194/AM19/  01.11.20] 8

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
seeking certain information as raised by MSME was sent to the applicant on 28.03.2019 followed
by final reminder on 17.05.2019. However, no reply has been received yet. Hence, the
‘Committee decided to wait for reply of the applicant.

The case stands deferred.

Case No.:30/8/81- Party Name: KE] Meet No/Date:5/81- Status:
ALC2/2018 INDUSTRIES LIMITED ALC2/2019

| ' 12.06.2019

'HQ File RLA File Lic.No/Date:0510408333 Approved

102 :01/81/050/00412/AM19/  :05/23/040/00329/AM19/  05.1 1.2018

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments given by DPIIT vide their F. No.: P-470] 1/59/2018/TSW  dated
08.03.2019. (Copy cnclosed)

RA concerned may take suitable consequential action accordingly. w/

? y ‘ L ¢ :':‘,\,-,‘.: Trade

Y. Director General of FOTEIgN 1o
eneral of Foreign Trade
ommerce & Indusiry

New Delhi

bire(;fi)l'aie \J
Ministry of C
Udyog Bhawan,
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Case No0.:56/12/81- Party Name: DEWAN & Meect No/Date:5/81- Status:

ALC2/2018 SONS ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:2910025374 Deferred
:01/81/050/00694/AM19/  :29/24/040/00004/AM19/  12.11.2018

Decision: The Committee considered the case as per agenda and noted that as per decision in
Meeting No. 2 dated 1.5.2019, the case has still not been referred to Consultant (TEC-1). Hence,
the Committee directed to refer the case to Consultant (TEC-1) for examination immediately.
The case stands deferred.

Case No.:10/12/81- Party Name: ENERGY Meet No/Date:5/81- Status:
ALC2/2018 OILFIELD TOOLS PVT. ALC2/2019

LTD. 12.06.2019
HQ File RLA File [Lic.No/Date:0510408399 Deferred

:01/81/050/00648/AM19/ :05/23/040/00339/AM19/ 14.11.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by MSME was sent to the applicant on 01.06.2019.
However, no reply has been received yet. Hence, the Committee decided to wait for reply of the
applicant.

The case stands deferred.

Case No.:62/12/81- Party Name: JINDAL Meet No/Date:5/81- Status:
ALC2/2018 FITTINGS LIMITED ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0510408454 Deferred

:01/81/050/00700/AM19/ :05/23/040/00357/AM19/ 19.11.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
sceking certain information as raised by Consultant (TEC-3) was sent to the applicant on
01.06.2019. However, no reply has been received yet. Hence, the Committee decided to wait for
reply of the applicant.

The case stands deferred.

Case No.:42/12/81- Party Name: HIND Meet No/Date:5/81- Status:
ALC2/2018 ALUMINIUM ALC2/2019

INDUSTRIES LTD. 12.06.2019
HQ File RLA File Lic.No/Date:0310825143  Approved

:01/81/050/00680/AM19/  :03/94/040/00686/AM19/  20.11.2018

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms as per written comments given by Consultant (TEC-3):

| ITCHS : Quantity \ [TCHS Recommended l
Code Export Item " | Code Import Item Quantity
| ALUMINIUM | l
1, WIRE ROD !
76051100 | (Aluminium Wire | 200000:000 | 5556100 | ALUMINIUM 404000 kg
| . Kg INGOTS
‘ dia exceed 7mm)

Not Alloyed | |
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ALUMINIUM
WIRE ROD
(Aluminium Wire
dia exceed 7mm)
Alloyed(Containing
98% Aluminium

) minimum) | |

Note: The description “Containing 98% Aluminium minimum” may be added in the

description of export item at Sl. No. 2.

The words “PLATES/ SHEETS/ COILS /SLLABS” may be deleted and the word

“INGOTS” may be added in the description of import item no. 1 & 2.

ALUMINIUM | 99960 Kg

INGOTS

100000.000

Ke 76061200

76052100

RA concerned may take suitable consequential action accordingly.

Case No.:38/12/81- Party Name: ARNAV Meet No/Date:5/81- Status:
ALC2/2018 LUGS AND FERRULES  ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0310825356  Approved
:01/81/050/00676/AM19/  :03/94/040/00745/AM19/ 03.12.2018

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms as per written comments given by Consultant (TEC-3):

ITCHS Export ftem Quantit }S\Jl(.) I'TCHS . | é{cco'mrr-]cndc ‘
Code ) y Code port Item [ Quantity
‘ COPPER i
1 JND COIL )
ASSEMBLY | PAPER | g 196
FOR 3 PHASE | 8544601 | COVERED —
) | . . wastage
40 MVA 0 (:()PPI:Rv ;
| 66/23.5KV CONDUCTOR \
POWER ‘
TRANSFORME I ' ‘
R CONTINEOUS | 6060 Kg
NT CONTENT TRANSPOSE | includine 1%
OF PAPER 2 3544609 D Wastagcg
COVERED ENAMELLED
8504901 | COPPER 2.000 CONDUCTOR
6 ' CONDUCTOR Number
| 10900 KGST
CONTENT OF 2625 Kg
PRE including 5%
COMPRESSED wastage
PRESS BOARD PRE
2500 KGNT 3 4810392 | COMPRESSE ;
CONTENT OF 0 D PRESS j
CONTINEOUS BOARD ‘
TRANSPOSED
ENAMELLED
CONDUCTOR ;
| 6000KGS | v
RA concerned may take suitable consequential action accordingiy.
o DOTA
cHOBHII \J:Qréfo"‘ Trade
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Case No.:69/12/81- Party Name: JAMMU Meet No/Date:5/81- Status:

ALC2/2018 PIGMENTS LIMITED ALC2/2019

12.06.2019
HQ File RLA File LLic.No/Date: 1810004335 Deferred
01/81/050/00707/AM19/ :18/24/040/00004/AM 19/ 03.12.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
sccking certain information as raised by MSME was sent to the applicant on 29.03.2019 followed
by final reminder on 17.05.2019. However, no reply has been received yet. Hence, the
Committee decided to wait for reply of the applicant.

The case stands deferred.

Case No.:63/12/81- Party Name: JINDAL SAW  Meet No/Date:5/81- Status:
ALC2/2018 LIMITED ALC2/2019

12.06.2019
HQ File RLA File [Lic.No/Date:0510408874 Approved
01/81/050/00701/AM19/ :05/23/040/00391/AM19/ 11.12.2018

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms as per written comments given by Consultant (TEC-3):

(1) Quantity of import items No. 1 to 5 may be allowed as per SION C-593 on weight of
pipes in the export product.
(ii) Quantity of import item No. 6 may be allowed Net to net basis as per GN-4.

RA concerned may take suitable consequential action accordingly

Case No.: Party Name: APAR Meet No/Date: Status:
37/12/81-A1.C2/2018 INDUSTRIES LIMITED 5/81-A1.C2/2019

12.06.2019
HQ File RLA File [Lic.No/Date:0310825667 Approved
:01/81/050/00675/AM19/  :03/94/040/00733/AM19/ 14.12.2018

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms as per written comments given by Consultant (TEC-3):

‘ S| 1TCHS Jrnport Fem ‘ Recommended Quantity
1 No. ‘ Code 7 ) B | 7
K 74081190 | COPPER WIREROD : 8 MM DIA | Net i 1% wastage
2| 76061190 | Aluminium Coils | Net + 1% wastage
!’ 3 i 3901 1090 XLPE COMPOUND Net + 2.5% wastage
| 4 | 39042110 | PVC RESIN
EREZ 72010 GI Wire ) | Net + 2% wastage -

Note: The word “Plates” may be deleted from the description of import item at SI. No. 2.

RA concerned may take suitable consequential action accordingly.

36 Udyog BRWa
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Case No.:8/13/81- Party Name: MAN Meet No/Date:5/81- Status:

ALC2/2018 INDUSTRIES (INDIA) ALC2/2019
LTD. 12.06.2019
HQ File RLA File Lic.No/Date:0310825719 Deferred

:01/81/050/00716/AM 19/ :03/95/040/00916/AM19/ 18.12.2018

Decision: The Committee considered the case as per agenda and decided to scek from the
applicant to furnish following information as per advice of Consultant (T1EC-3):

1. Type of weld used to manufacture pipe.
2. Thickness of cach coating.

The case stands deferred.

Case No.:40/12/81- ' Party Namec: DISHA AUTO Meet No/Date:5/81- Status:
ALC2/2018 COMPONENTS PVT.LTD. ALC2/2019

12.06.2019
HQ File RLA File Lic.No/Date:0310825812  Deferred

:01/81/050/00678/AM19/  :03/94/040/00789/AM19/  20.12.2018

Decision: The Committee considered the casc as per agenda and decided to seck from the
applicant to furnish following information as per written comments given by MSME::

. SL.No.3,4,5 & 11 of the Standard Deficiency Format.

The case stands deferred.

Case No.:41/12/81- Party Name: HEENA Meet No/Date:5/81- Status:
ALC2/2018 METAL PVT LTD ALC2/2019

12.06.2019
HQ File RILA File Lic.No/Datc:0310825822 Deferred

:01/81/050/00679/AM 19/ :03/94/040/00486/AM 19/ 20.12.2018

Decision: The Committee considered the casc as per agenda and noted that a deficiency letter
seeking certain information as raised by MSME was sent to the applicant on 01.06.2019.
However, no reply has been received yet. Hence, the Committee decided to wait for reply of the
applicant.

The case stands deferred.

Case No.:30/2/81- Party Name: PONDY Meet No/Date:5/81- Status:
ALC2/2019 OXIDES AND ALC2/2019

CHEMICALS LIMITED 12.06.2019
HQ File RLA File Lic.No/Date:0410165030 Approved

:01/81/050/01116/AM19/ :04/24/040/00184/AM19/  21.12.2018

Decision: The Committee considered the case as per agenda and decided to fix the following ad-

hoc norms on repeat basis as approved for AA No. 0410164678 dated 14.09.2018 in mecting No.
10/81 dated 16.01.2019 as per comments given by MSME vide email dated 30.04.2019:

1. Wastage of 3.28% is allowed taking 59% as average lead content in the import item.
2. Concerned RA should allow maximum 7% wastage on the basis of actual lead content in

3 SHOBHIT GUFPIA
Dy. Director General of For ign lu
Directorate General of Forelgg-:‘Trv 4
Ministry of Commerce & !n;?g§|‘ y
Udyog Bhawan, New Delhi




the Import.

3. Import containing 56-62% lead may be allowed for the import quantity as applied subject
to clearance from MOEF.

RA concerned may take suitable consequential action accordingly.

Case No.:7/13/81- Party Name: SAHNEY Meet No/Date:5/81- Status:
ALC2/2018 KIRKWOOD PVT. ALC2/2019

LIMITED 12.06.2019
HQ File RLA File Lic.No/Date:0310825943 Deferred

:01/81/050/00715/AM19/  :03/95/040/00998/AM19/  26.12.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by Consultant (TEC-1) was sent to the applicant on
01.06.2019. However, no reply has been received yet. Hence, the Committee decided to wait for
reply of the applicant.

The case stands deferred.

Case No.:34/12/81- Party Name: ANGELS Meet No/Date:5/81- Status:
ALC2/2018 ALUMINIUM ALC2/2019

CORPORATION 12.06.2019
HQ File RLA File [ic.No/Date:0310825978 Deferred

:01/81/050/00672/AM 19/ :03/94/040/00819/AM19/  27.12.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter
secking certain information as raised by MSME was sent to the applicant on 01.06.2019.
However, no reply has been received yet. Hence, the Committee decided to wait for reply of the
applicant.

The case stands deferred.

Case No.:6/13/81- Party Name: ORICON Meet No/Date:5/81- Status:
ALC2/2018 ENTERPRISES LIMITED — ALC2/2019

12.06.2019
HQ File RILA File [ic.No/Date:0310825990 Deferred

:01/81/050/00714/AM19/ :03/95/040/00973/AM 19/ 27.12.2018

Decision: The Committee considered the case as per agenda and decided to seek from the
applicant to furnish following information as per advice of Consultants (TEC-1 & TEC-3):

Surface area of export product.

To provide clarification for import item no. 2, whether it is ink or pigment.
Cataloguc of import item.

Solid content of import item no. 3.

Calculations of requirement of import items no. 2 & 3.

WAL N —

The case stands deferred.

WTGUPTA ’
Ju\el al of Fc:reilgn Tr'i:ai
General of Foreign Tt dt e
f Commerce & Indus ry
New Delhi

aY

Dy. Lire
Directorate
Ministry © )
Udyog Bhawan.
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Case No.:37/2/81-

Party Name: DIAMOND

ALC2/2019 ENGINEERING
(CHENNAID PVT LL'TD
HQ File RLA File

:01/81/050/01123/AM 19/ :04/24/040/00217/AM19/

Meet No/Date:5/81-
ALC2/2019
12.06.2019

Lic.No/Date:0410165064 Deferred
04.01.2019

Status:

Decision: The Committee considered the case as per agenda and decided to seck from the
applicant to furnish following information as per advice of representative of DPIIT:

1. SL. No. 5 &!1 of the Standard Deficiency Format.

The case stands deferred.

Party Name: JAIN METAL
ROLLING MILILS

Case No.:38/2/81-
ALC2/2019

HQ File RLA File
:01/81/050/01124/AM19/ :04/24/040/00219/AM19/

Meet No/Date:5/81-
ALC2/2019
12.06.2019

Lic.No/Date:0410165078 Deferred
08.01.2019

Status:

Decision: The Committee considered the casc as per agenda and noted that the applicant vide
email dated 27.5.2019 has furnished the reply of deficiencies as raised in Mecting No. 2 of NC-2
held on 01.05.2019. Hence, the Committee decided to forward the applicant’s reply to MSME

:01/81/050/00709/AM 19/

for examination of the case.

The case stands deferred.

Case No.:1/13/81- Party Name: STERLITE

ALC2/2018 POWER TRANSMISSION
LIMITED
HQ File RLA File

:03/95/040/00910/AM19/

Mect No/Date:5/81-
ALC2/2019
12.06.2019

Lic.No/Date:0310826264 Approved
09.01.2019

Status:

:01/81/050/00710/AM 19/

Decision: The Committee considered the case aszcr agenda and decided to fix the following ad-
hoc norms as per written comments given by Consultant (TEC-3):

1. Quantity of import item at SI. No. 1 is allowed as under:
(a) Aluminium Wire Rod is allowed as 1.01Kg/Kg content of export product at Sl. No.
I to 5 as per SION C-7.
(b) Primary unalloyed Aluminium 1.02 Kg/Kg content for export product at SI. No. 6 to
11 as per SION C-1394.
2. Quantity of import item at SI. No. 2 & 3 is allowed as per Sl. No. 2 of SION C-7 for
export product at SI. No. 1 to 5 & 11.

RA concerned may take suitable consequential action accordingly.

Case No.:2/13/81- Party Name: PREMIER Meet No/Date:5/81- Status:
ALLC2/2018 INDUSTRIAL ALC2/2019

| CORPORATION LIMITED 12.06.2019

HQ File RLA File Lic.No/Date:0310826254 ’Approvcd

:03/95/040/01041/AM 19/ 09.01.2019

Decision: The Committee considered the case as per agenda and decided to fix the following ad-
hoc norms on repeat basis as approved for AA No. 0310822617 dated 26.07.2018 in meeting no.

88

SHOBHIT GUPTA
Dy. Director General of Foreign Trade
Directorate General of Foreign Trade
Ministry of Commerce & Industry
Udyog Bhawan, New Delhi
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9/81-ALC2/2018 dated 02.01.2019 as per written comments given by MSMEwith the condition

that the size of export item should be less than size of import item:

Yo 1 . i ] i e | - . B 1T 11
J‘, L:lo((,jlcis E Export [tem B l Quantit?/ 20?015 Impon [tem 7 ;Zi;rgmcmﬁil
| ! High Carbon : 54000.000 | High Carbon Ferro | 1.01 Kg/Kg

1 72024100 | Ferro Chrome Ko ' 72024100 | Chrome Lumps / content in the

[ Powder | £ Chips export product

RA concerned may take suitable consequential action accordingly.

Case No.:4/13/81-

ALC2/2018

HQ File

:01/81/050/00712/AM19/

Decision: The Committee considered the case as per agenda and decided to fix the following ad-

Party Name: POLYCAB
WIRES PVT.LTD. ALC2/2019

12.06.2019

RLA File
:03/95/040/00992/AM 19/  09.01.2019

hoc norms as per written comments given by Consultant (TEC-3):

SI.
No.

]

[U5)

~N O\ wn &

o]

19

120

i
\
\
1

[TCHS
Code
74031100
76011010

39011090

39019090

39041020
29173990

74101100

72139190

29319090
29096000

28183000
38123990
28161010

39013000
39019090
39019090
39019090

79011100
68149090

44151000

Import Item

COPPER CATHODE
ALUMINIUM INGOT 7
LOW DENSITY POLYETHYLENE (LDPE)

BONDED SEMICON COMPOUND (DYM-515)
(Containing EVA & carbon black)

PVC RESIN (SUSPENSION GRADE)

PVC PLASTICIZER

ELECTROLYTIC HIGH CONDUCTIVITY
COPPER TAPE

STEEL WIRE ROD

VINYLTRIMETHOXYSILANE

TERT BUTYL CUMYL PEROXIDE
ALUMINIUM TRIHYDRATE FIRE
RETARDANT (ATH OL104LEO)
ANTIOXIDANT

MAGNESIUM HYDROXIDE (ECOPIREN 3.5
NP)

ETHYLENE VINYL ACETATE (ELVAX 265)
ETYYLENE ACRYLIC ESTER CO POLYMER
GRAFTED COPOLYMER

POLYOLEFIN ELASTOMER (ENGAGE 7256)

ZINC INGOT

GLASS MICA TAPE

. WOODEN CABLE DRUM

40

Meet No/Date:5/81-

Lic.No/Date:0310826272

Status:

Recommended
Quantity

1.01 Kg/Kg content
in the export product

1.05 Kg/Kg content
in the export product
1.05 Kg/Kg content
in the export product
1.05 Kg/Kg content
in the export product
1.01 Kg/Kg content
in the export product
1.02 Kg/Kg content
in the export product

1.05 Kg/Kg content
in the export product

4% of weight of steel
to be galvanised
1.02 Kg/Kg content
in the export product
As per packing
policy

SHODILL

Director Genel

rate
Ministry OF -
ljt“/“g :s

Approved

General of Fo
of Commerce
hawan, New

PTA
al of Foreign Trade

reign Trade
& Industry
Delhi



125

Note: 1. The description “Containing EVA & carbon black” may be added in the
description of import item at Sl. No. 4.

2. Size and quantity of export product given in letter dated 25.05.2019 may be
incorporated. (Copy enclosed)

RA concerned may take suitable consequential action accordingly.

Case No.:242/14/81- Party Name: DEEP SUN Meet No/Date:5/81- Status:
ALC2/2018 INDUSTRIES ALC2/2019

12.06.2019
HQ File RILA File [ic.No/Date:3110067282 Decferred

:01/81/050/00960/AM 19/ :31/83/040/00145/AM19/ 15.01.2019

Decision: The Committee considered the case as per agenda and noted that the last opportunity
was given to the applicant for personal hearing to explai<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>